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I
INTRODUCTION

I, the Chairman of the Public Accounts Committee, having been
authorised to present the Report on their behalf, present this Twenty-
Seventh Report on the Excesses over Charged Appropriations dis-
closed in the Appropriation Accounts of Defence Services for the
year 1957-58. The Appropriation Accounts and Audit Report thereon
were laid on the Table of the House on the 20th August, 1959. The
Committee would present a scparate Report on the other cases of

irregularities, ete. included in the Appropriation Accounts and Audit
Report.

2. The Committee would like to place on record their appreciation
of the assistance rendered to them by the Comptroller and Auditor-
General in examining the above excesses.

Il
APPROPRIATION ACCOUNTS (DEFENCE SERVICES), 1957-58

Excesses over Charged Appropriations—Page 6, Para 8

3. During the year 1957-58, there were three cases of excesses
over Charged Appropriations as shown below:—

No. and Name of Sanctioned Actual Fxcess
Appropriation Appropriation Expen Jiture
Rs. Rs. Rs,
g—Army 43,000 1,02,147 59,147
11—Air Porce - = 7
106—Defence Capital Outlay 3,58,000 6,09,100 2,$1,100

4. The above excesses were the result of payments made in cer-
tain cases in satisfaction of court decrees/arbitration awards which
were initially booked erroneously as ‘Voted’ expenditure and subse-
quently classified as ‘Charged’ expenditure. The Committee under-
stand (Appendix) that prior to the year 1956-57, through an over-
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sight, payments in satisfaction of court decrees/arbitration awards,
which should be correctly accounted for as ‘Charged’ expenditure
were actually accounted for under the Voted portion of the Grants
by the Defence Accounts Department. The decision to follow the
correct classification was taken in October, 1956 but full implica-
tion of the change in classification of expenditure which for many
years had been treated as voted was not clear to the various au-
thorities, with the result that at the time supplementary grants were
obtained from Parliament, all items of charged expenditure were
not taken into account. Provision for these items of expenditure
had, however, been made in the ‘Voted’ portion of the Grants. The
Committee would like to draw attention in this connection to para 7
of their 16th Report (Second Lok Sabha) wherein excesses over
Charged Appropriations in respect of the Defence Services Accounts
for the year 1956-57 which occurred due to the same reasons, were
reported. They trust that the Administration will be more vigilant
in future so that such misclassification of erpenditure is avoided.
Subject to these observations the Committee recommend that the ex-
cesses might be regularised by Parliament in the manner prescribed
in Article 115 of the Constitution.

New DELHuI; UPENDRANATH BARMAN,
Dated 18th April, 1960w Chairman,
Chaitra 29, 1882 (Saka). Public Accounts Committee.
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APPENDIX

Explanatory Note on Para 7 (iii) of the Audit Report, Defence Ser-
vices, 1959, regarding Excesses over Charged Appropriations

In para 7(iili) of the Audit Report, Defence Services, 1959, the
Comptroller and Auditor-General has pointed out the excesses over
Charged Appropriations during the year 1957-58 which would re-
quire to be regularised by the Parliament under Article 115 of the
Constitution.

2. The following table shows the Sanctioned Appropriation,
Actual Expenditure and the excess over the Sanctioned Appropria-
tion during the year 1957-58:—

No. and Name Sanctioned Actuai“Ex— Excess

of the Appro- Appropria- penditure
priation tion
Rs. Rs. Rs.
9—Army 43,000 1,02,147 59,147
11—Air Force .. 7 7
106—Defence Capital
Outlay. ' 3,58,000 6,09,100 2.51,100
T —————

3. The above excesses are in respect of payments made in satis-
faction of court decrees/arbitration awards.

4. As a result of the Constitutional changes, the Defence Services
Budget which, prior to 15th August, 1947, was non-Voted came into
the category of Voted expenditure with the exception of certain
categories of expenditure such as debt charges, payments relating to
court decrees, arbitration awards, etc. which were charged on the
Consolidated Fungd of India in accordance with Article 112(3) of the
Constitution. Through an oversight, the payments in satisfaction of
court decrees/arbitration awards, falling under ‘Charged’ expendi-
ture continued to be accounted for under the Voted portion of the
Grants of the Defence Services even after the 15th August, 1947.
The correct classification has been followed from the year 1956-57.

5. The decision to follow the correct classification of expendi-
ture as ‘Voted’ and ‘Charged’ from the accounts of the year 1956-57

s
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was taken in October 1956. According to the practice then in vogue,
uo anticipatory provision for making payments relating to court
decrees/arbitration awards etc. could be made in the Estimates and
the payments were to be made initially by drawing advances from
the Contingency Fund of India, which would be recouped by obtain-
ing Supplementary Appropriations from the Parliament. Necessary
instructions were issued prescribing that with effect from 1st April
1957, payments in respect of such transactions should be made only
after sanction for drawing an advance from the Contingency Fund
of India had been obtained. It was also laid down that details of
such cases should be forwarded to Service Headquarters as and
when they occurred. The Service Headquarters were, in turn re-
quired to initiate an application for an advance from the Contingency
Fund of [ndia in each case. Parallel instructions were also issued
to the Controllers of Defence Accounts to ensure that payments were
made only after sanction for drawing an advance from the Contin-
gency Fund of India had been accorded.

6. As no anticipatory provisions for such expenditure could be
made under the Defence Services Estimates for the vear 1957-58,
the procedure indicated ahove was followed in most of the cases and
Supplementary Appropriations of Rs. 43 thousands and Rs. 358
thousands were obtained under Grant Nos. 9—Army and 106—
Defence Capital Outlay, respectivelv during the vear 1957-58, to cover
such pavments relating to court decrees and arbitration awards.
However, apart from the cases for which Supplementary Appropria-
tions were obtained from the Parliament, there were some other
cases In which payments had been initially made out of the Voted
portion of Grants, but were subsequently classified as ‘Charged’ ex-
penditure.

7. The excesses over the Charged Appropriations during the vear
1957-58 arose mainly e to the fact that the full implications of the
change in the classification of expenditure which for many years
had been treated as ‘Voted’ was not clear to the various authorities,
with the result that at the time Supplementary Appropriations were
obtained from the Parliament, all cases involving Charged expen-
"diture were not taken into account.

8. Under Article 113 ~f the Constitution of India, the expenditure
charged upon the Consolidated Fund of India is not to be submitted
to the Vote of the Parliament, but this shall not be construed as
preventing the discussion in either House of the Parliament of such
estimates. The right of Parliament in regard to such appropriations
is, therefore, limited to their discussion—a right which has, of course.
also been secured by the inclusion of this provision for such excess
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expenditure in the ‘Voted' portion of the Grants and what is more,
" the expenditure was incurred under the authority of the Parlia-
meni when such authority was not needed. Viewed from this angle,
the above excesses over the Charged Appropriations, can at the most
be viewed as a technical irregularity. In this connection, extracts

from para 7 of the Sixteenth Report of the Public Accounts Com-
mittee are reproduced below:—

“The Committee are aware that errors cannot always be ruled
out in such a complicated system of accounts as Govern-
ment accounts. The omission in the present case to
make provision under ‘Charged’ head was bona fide error
which by itself will be valid reason for recommending
the regularisation of the excesses”.

The Director of Audit, Defence Services, has seen.

Sd./- R. P. SARATHY,
Additional Secretary.
16th October, 1959.

GIPND—LSI—212(Ai.)L.S—26-4-60—1400,
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